Secretariat
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IN THE CENTRAL ADMINIS RATIVE TRIBUNAL : HYDERARAD BENCH

AT HYDERABAD

OA.839/ 9978 O R L 033/99‘ — | dt.23-10-2000
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Between

1. S.K. Md. Ghouse

2. Y.V. Subramanyam

3. Y. Adinarayana Rao t Applicants

and

1. Unlon of India, rep. by

The Secretary
M/o Pinance, Dept., of Expenditurs

A TR g
Secretary, Personnel,.PG & Pensions WS L vderaba bencn,” £

i

Deot. of Personnel & Trg.
Sandad M arg, Dak Bhava n
New Dealhi

3, Union of India, rep. by
Director General

Dept. of PoOSts, Dak BRhavan
Sansad marg, New Delhi

4. Chief Postmaster Gerneral

Dak Sadan,Abids
Hyderabad

5. Supdt, of Post Offices
Gudur Division

Nellore t Respondents
Counsel forthe applicants i Krishna Devan
Advocate
Counsel for the respondents :+ V. Rajeswara Rao
' CGSC
Coram

Hon., Mr. Justice D.H. Nasir, Vice Chairman

Hon. Mr. R, Rangarajan, Member (Admn,) _
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.10334§?§Q

Bertween

1. K. Venkateswara Rao
2. G. Ragavaiah

3. K. Venkateswamy

and

2. Union of India, rep. by
Secretary, M/o Finance
Dept. ofExpenditure
Secretarfat, New Delhi

2. Union of India rep. by

Secretary, Personnel PG & Pension

D/o P ersomnel & Training
8 ansad Marg, Dak Bhavan
Ne w Delhi

3. Union of India rep. by
Director General

Dept. of Posts, Dak Bhav an
Sansad Marg New Delhi

4, Chief Ppost Master General
Dak Sadan, Abids

Ap Circle, Hyderabad

5. Supdt. of Post Offices
M achilipatham

Counsel for the apPblicanta

Counsel for the respondents

Coram

dated ¢ 23-10-2000
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i Applicants

Respondents
Krishna Devan
Advocate

V. Rajeswara Rao
CGSC

Hon, Mr, Justice D.H, Nasir, Vice Chairman

Hon. Mr. R. Rangarajan, Mamber (Admn.)
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OA.839/99 & 1033/99 dt.23-10-2000

Order’

Oral order (pesr Hon. Mr. R. Rangarajan, Member (Admn.’)

None for the applicant. M r. V., Rajeswara Rao for

" the respondents, in both .the cases,

2. Though'both the cases are disposed of the order should
be treated as separate judgement for esch case,

3. The contentions raised in these OAs and the relief
prayed for are same. Hence both the OAs are disposed of

by a common order,

4, In18;§q§39/99 there are three applicants. The first
applicant retired from Central Government service on
31-8-1997 while he was working as Head Postman, The second
applicant retired on 31-5-96 while he was working as Postman
and the thitd applicsnt retired on 31-2-98 while he was
working as SPM (BCR). The retirement age of Centrs! Govern-
ment servants was revised by ipcréasing from 58 years to

60 years, by OM No0.25012/2/97-(Estt) A dated 13-5-98, The
applicants reguested Eorrreinsta;ement and continuation in
sergyice up to the age of 60 years, which was rejected by

the impugned order dated21-£-98,

"5, In OA.1033/99 there are three applicants. The first

applicant retired from service while working as SPM on

30-6-96. The second apvolicant retired on 31-3-97 while

working as SPM and the third applicant retired on 30-11-97

while working as Head Postman. They also requested for

retaining them upto the sge of 60 years on the basis of

the OM dated 13-5-98, which was rejected,

6. In both the OAs the applicant had retired before

issuance of the memo dated 13-5-98 1ncre;sing the age of

Superannuation from 58 to 60. The aspplicants rﬁquested for
the

reinstatement in service and continue them upto/age of 60

in view of the agbove 38aid memo.
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7. Beth the OAs were filed praying for a declaration
that the apolicants are entitled for backwages and conti-

nuation in service upto the age of 60 years, by holding

that the action of the respondents in excluding the applicants

from the application of the circular dated 13-5- 98 issued
by the R-2 33 arbitrary, discriminatory, malafide being
violative of Artiéles 14,15;16 & 21 of the Constitution, and
for @ consequential direction to the respondent® to rein-
state them in to duty and continue them till they attain

the gge of 60 years making neeessary provisions,

8. Similar OA,589/99 was heard by this Tribunal and

judgement was delivered on 4-1-2000. There also the contén-

tions raised and prayer and consequential reliefs are similar

as those contended in the present OAs.

9, F or the reasons stated in the judgementiin OA.589/99
disposed on 4-1-2000 these OAs are aslo disposed of for the
reasons stated therein. In anether OA.262/99 wherein also
the same relief was asked for, was dismissed relying on
judgement in 0A.589/99, on 5-1-2000.

10. Following the judements in earlier OAS these OAs

are also dismissed, No cests.

e
(R. Rangaraian) (D,H. Nasir)

Member (Admn,) Vice:Chairman

Dated ¢ 23 October 2000
Dictated i{n Open Court
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